CeENLRAL ADMINIS®ALLVE IRIBUNAL
LUCKNuUwW BENCH

LUCK:HOW

Original Zpplication No. 203 of 1990

Vakeel &lmad Khan sne another Applicants
versus
Union of Inala & vthers Resond ants.,

~t

Hon, Mr, Justice U.C. Srivesastava, V.C,.
Hon. Mr. K. Obavya, /dm. Member.

(Hon, Mr. Justice U.C. Srivastava, V.C.)

The applicants were appointsd @f soprantice
in the C,u.R.L and «fter 3 yerrs,their asorenticeship
Cime »eing they wese given
yet andtrer opportunity andt net is why chey prayed
to a dirsction to the responaents to el.ow taism to
continue in sexvice as Casual workers with effect from
24.5.1990 with all consequential benefits of nay and

for
sllowanCces and to consider the applicants/appointment

aGainst reguler posts in terms of circulars issued
by the C.S.T.R. dated 13.1.1981, 14.2.1983 and 30.3.90
2. In response to an advertisensht for Graduste
trainees in the <.D.xl. the asslicants, epolies for
the sezme and after having been declarad suCcessful

in the intervie. tl.ey were apoointed Project
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[raines witheffect from January, 1987. Inthe apoointment
letier 1t was provided that the course fior aprrenticeship

will be for a period of one year =nd will be e3> t=nded

gver is earlier. It is to be noticed tt.:t the agonrentice



~{

KN

A

ship t.aining in the Waiter «<e2ad Malaria Scheme and
the ie uired course wa: for specific period. One of
the conditions of hie ajrpointment was thst Central

Civil Service (Classification Control and Acjezl)

Rdles, and other rules or executive orders as may,

froa time to time be applicable to the servants of

th> Coungil shall apply to the extent to which they
ars apsliceble to the servants oi C.DeR.I, The apolicant

were allowed to comtinue and ordezrs were Dea:zed On

27.3.88 by the Controlier ofAduninistration, C.L.R.I.

ertending the period of of one year and this ceriod

was to explre on 12.1.89 and it was extended for further

one year, 1%21.1990 and vide ovcer Gated 15.3.90 the
applicant vaes appointed agerinst the Casual work for
@ pesiod of three monthson consolideted salary o5 B
900/~ per month, wherszafter tche auplicent No. 2 wes

not sngeged. Like the appiicant No. 2, the spolican:

No. 1 wag also: sppointed and he was not allswesd to
work aister %5339 23.5.1990 and he also Claims

regularigation in vicw Of tche Circulars issued by thc

C.DeRel, but instead of tresting them regul ac, they
were thrown out without followiny the provisions of
InCug=rial pigputes ACtAw:ich providszs that the

services termineted without following rthe provisions

und:r the gric rules, tantanounte o retrehchment,

3. The respondence have resistsd the claim o

=t

the applicents and v e aszerted that aft:z 7.1.90,
No, 1 ‘ '
the applicunt/ Ceaszd o be a trainge Ff the C.S.I.R,

an. they were engeged for Czsusnl work for a fixed

period of three ymxxs months and they have no right.

It hgs been further stated that so far as thig claim -
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Shgkeel/-
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is concernea, it ceme to an end. The raspondents
steted that the applicont has cleimed parity witch other
twO oersons namely Shru Susnil Kumar Bhietnzgyar and Smt.

Madhuli Srivastava who were als? engaysd on Contract

underwant thefp
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Of selecti>n cowidittere and the anslicsnt dig not apnly

torfne saig post and as such they Ccannot claim flore

of tteparity. ihe scheme is btill continuing zns tnere

93]

PHEEls tOhbe no reason why the asslicants be not

taken back wht¥) they isve gainsl experience and one
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Cese D& consiQzred in Care they fulfal the reguisite
quaiiiicetion., e resoyndents wers diracted to consider
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Case Oof the applicent in any project, provided

cr
™

similetr other »irgons have been considered. 1hiis
will be subject to availability of the vacanciecs.
#ith thete oObs:rv-ti-ns the apolicetion is dsposed of
with ng order @z Lo costs,

) A" Zéi///////

Adm. l Vice Chairma

Lucknow:  atea 5,1.93.



